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SHRI B. N. DATAR : There is a bar so 
far as Sessions Courts and District Courts 
are concerned, because it will be found that 
we have got the wording "all male 
persons" in Section 319 of the Code of 
Criminal Procedure. Un- 1 less the word 
"male" is removed, it is ] not possible for 
women to be included. I 

SHRI T. R. DEOGIRIKAR : May I 
know why, when according to our 
Constitution there is equality between the 
sexes, this obnoxious word is not 
removed ? 

SHRI B. N. DATAR : This matter has 
not yet been tested in the Supreme Court. 

SHRI B. K. P. SINHA : In view of the 
fact that women are so full of the milk of 
human kindness, would they not always 
pass a verdict of "not guilty"   ? 

SHRI B. N. DATAR : It is a matter of 
opinion. 

SHRI RAJAGOPAL NAIDU : Is there 
any proposal for the abolition of trial by 
jury  ? 

MR. DEPUTY CHAIRMAN : It does 
not arise. 

SHRI C. G. K. REDDY : Are we to 
understand that the Government wait for 
Supreme Court decisions before they 
make any sane decision ? 

' SHRI B. N. DATAR : They do not wait. 

SHRIMATI VIOLET ALVA : What is 
the total number of women jurors in the 
whole of India ? 

SHRI B. N. DATAR : It is very difficult 
to find out. They are confined to 
Presidency towns. 

SHRIMATI VIOLET ALVA : May I 
know what is the number in Bombay 
State ? 

SHRI B. N. DATAR : I would like to 
have notice, 

SHRI R. U. AGNIBHOJ : Are there 
women jurors in the country ? 

SHRI B. N. DATAR : There are a 
number of them in Bombay, Calcutta and 
Madras. 

SHRI T. R. DEOGIRIKAR : May I" 
know whether there are any women 
Sessions Judges or High Court Judges in 
the country ? 

MR.  DEPUTY  CHAIRMAN   : It 
does not arise. 

PREVENTIVE DETENTION ACT 

*i28. SHRIM. VALIULLA: Will the 
Minister for HOME AFFAIRS be pleased ! to 
state whether Government have ! issued 
any instructions to the State Governments 
as to the working of the Preventive 
Detention Act and if so, what are those 
instructions ? 

THE DEPUTY MINISTER FOR HOME 
AFFAIRS (SHRI B.N.DATAR) :. Yes. During 
the course of the debates on the Preventive 
Detention (Second Amendment) Bill, 1952, 
certain assurances were given to Parliament. 
The ' State Governments have been 
requested to administer the Act on the lines 
of those assurances. 

SHRI M. VALIULLA : Is the Central 
Government to interpret the law to the 
State Governments  ? 

MR. DEPUTY CHAIRMAN : No 
question of interpretation. 

SHRI M. VALIULLA : May I! 
know, Sir, .......  

SHRI B. N. DATAR : The position, was 
that certain matters were not covered by 
legislation.    Therefore, cer-, tain 
assurances had been given on the ' floor of 
the House.    They were con-1 veyed to the 
State Governments and: they were 
requested to carry them out. I might point 
out to my hon. friend that there was some 
discussion regarding the grant of family 
allowance for which there  was   no   
provision.    Therefore,. I in terms of the 
assurances, the State.- 
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Governments were requested to consider 
proper cases where the grant oi family   
allowance   is   necessary. 

SHRI M. VALIULLA ; Are all these 
instructions confidential or only some 
of them are confidential ? 

SHRI B. N. DATAR : These instruc-
tions are confidential. 

SHRI M. P. N. SINHA : May I know 
whether these instructions were sent to 
the State of Bihar ? 

SHRI B. N. DATAR : They have been 
sent to all States. 

SHRI M. P. N. SINHA : What is the 
number of people detained in   Bihar ? 

MR. DEPUTY CHAIRMAN : It does 
not arise. 

SHRI B. GUPTA : May I know, Sir, if 
the Central Government have found out 
whether these instructions have been 
acte d upon by the State Governments ? 

SHRI B. N. DATAR : The Govern-
ment are calling for teports every three 
menths as to the extent to which the 
assurances have been acted upon by the 
various State Governments. 

SHRI M. S. RANAWAT : Will the 
Go\i u.ment lay on the Table a copy of 
the instructions issued to the State 
Governments ? 

MR. DEPUTY CHAIRMAN : He said 
these instructions are confidential. 

SHRI K. C. GEORGE : Has any-
special instructien been given to the 
.State of Madras ? 

SHRI B. N. DATAR : No special 
instructions. Instructions have been given 
to   all the States. 

SHRI P. SUNDARAYYA : Are these 
instructions in respect of only family 
allowances or allowances to detenus as 
well ? 

SHRI B. N. DATAR :   These instruc-
tions are in   respect of a number   of 

points. The various State Governments 
have  been     requested   for  example to 
give the grounds in a precise and specific 
form and secondly all the facts should be 
collected and thirdly—and this is the most 
important point—-the State Governments 
have been requested to see that personal 
attention of the Minister in charge of that 
particular | Department is given to all these 
cases. In other words, attention is given to 
this 1 question   at   the  topmost   level   
and i1 reasonable   opportunities   have  to 
bec I given to the' detenu for two purposes, 
J one   for   the   purpose   of taking  the 
assistance of a legal adviser for drafting or  
framing  the    representation    and 
secondly he has to be informed that he is 
entitled to avail himself of legal aid in 
preparing the draft and he has a further 
right of appearance before the Advisory 
Board. 

SHRI N. SANJIVA REDDY : Are all 
of them confidential ? 

SHRI B. N. DATAR : All arc not 
confidential but there are others which 
are confidential. 

SHRI P. SUNDARAYYA : The hon. 
Minister just now said that the Govern-
ment of India has sent confidential 
instructions with regard to family allow-
ance that is to be given on the basis of 
assurance given by the Minister in the 
House. There is also another assurance 
with regard to the same treatment to 
detenus in all the Provinces. But in the 
reply that he has read out these two 
things arc omitted'. Why is it so ? 

MR. DEPUTY CHAIRMAN : Order, 
order. That is a confidential circular. 

SHRI C. G. K. REDDY : Are these 
instructions which have been sent out, 
advisory or mandatory ? 

SHRI B. N. DATAR : They are 
naturally advisory. 

SHRI C. G. K. REDDY : So there is 
nothing to prevent the State Govern-
ments not acting upto these instructions. 


